
 1a  Administrative  ‘SULY 11,  4087  Cowientoeton's  recommends  128

 ल्यूज  of  the  Cinematograph  (Censor-
 ship)  Third  Amendment  Rules,  ‘1987,
 published  in  Notification  No.  GSR.
 S76  in  Gazette  of  India,  dated  the  Ist
 July,  ‘1967,  under  sub-section  (3)  of
 section  8  of  the  Cinematograph  Act,
 1982.  [Placed  tm  Library.  See  No.
 LT.086/67).

 22.34  brs.
 STATEMENT  RE,  GOVERNMENT

 DECISIONS  ON  THE  ADMINI-
 STRATIVE  REFORMS  COMMIS.
 SIONS  RECOMMENDATION’S
 RELATING  TO  THE  PLANNING
 ‘COMMISSION.

 ‘Que  Prime  Minister  aad  Minister  of
 Atomic  Energy  (Shrimaii  Indira
 Geedhd):  Mi,  Speaker,  Sir,  for  some

 time  past  Government  have  had  under
 consideration  the  recommendations  of

 ters  to  seek  their  views.  Government
 have  now  finalized  their  decisions.
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 ‘Commission should ts  ग

 ह... ड  re,  Plowning
 Commiszion

 ‘The  question  of  association  of  other
 Central  Ministers  with  the  Planniag

 that  the  Finance  Minister  should  also
 be  a  Member  of  the  Planning  Com-
 mission.  Government  agree  with  this
 view.  While  other  Central  Ministers
 will  not  03  formally  associated  with
 the  Commission  as  its  Members,  it
 will  be  open  to  the  Prime  Minister  to
 invite  them  from  time  to  time  to  join
 in  the  deliberations  of  the  Commus-
 sion  a8  may  be  necossary

 Government  have  decided  that  the
 Planning  Commission  should  have  the
 guidance  of  a  whole-time  Deputy
 Chairman  who  need  not  be  «  Mem-
 er  of  the  Council  of  Mimusters.  The

 Commuision Administrative  Reforms
 recommended  five  full-tume  Members
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 Mr,  Speaker:  Not,  now.  We
 consider  it  later  on.

 Bre  com  नोहर  लोहिया:  (कन्नौज)  :
 अध्ययन  महोदय,  एकसाथ  जश्न  पूछते
 दीजिये  ।

 जी  सकी  ह... द  (पुरी):  इस  पर  बहस
 होती  चाहिये  ।

 Mr,  Speaker:  Let  us  see,

 can

 duce  a  Bill  further  to  amend  the  De-
 ‘posit  ‘Ineurance  Corporation  Act,  ‘1961.

 DG.  (Mia.  of  5
 External  Agen!

 Mir.  Speaker:  The  question  is:

 “That  leave  be  granted  to  in-
 troduce  @  Bill  further  to  amend
 the  Depomt  Insurance  Corporation
 Act,  96I,""

 The  motion  was  adopted.

 इतालाइफाए  or  Exrenvat  Arrams—contd.

 “Published  in  Gasette  of  India  Extra  ordinary,  Part  वा,  bection  2,  dated
 ‘ duly,  leet.
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 **Introduced  with  the  tecommendsa  ton  af  the  President.
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